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jen this case is callad on for 

rinC Yr. 2.' hdadiLrar,Law Ass tetant in the 

rosponde:.Ds' 1Jur office appears but the 

aprVLicants do not aprear ci thor in person or 

throiiih. counsel. In their writtco stateuent dated 

29-12-1932  the respondents h ve rot acoan ted er, 

of t 	J. nts' pra;ers ci :her in whole or in 
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2. 	 1e accordingly atixxixx order 

that this Tr.apolication be dismissed for 

default in terms of Rule 15 of the C.I.rP T. 

(Procedure )Rules ,1987. 

(D.K.AGRAJAL) (P.3 .CHAUDI-TURI) 
Meraber(J) 	fvTember(A) 
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